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24.03.2021 The Learned Counsel for the Resolution Professional submits 

that the CoC has approved Section 12A Proposal and the same is before 

Adjudicating Authority. She states that before the Adjudicating Authority, 

Original Operational Creditor had raised an issue and the Adjudicating Authority 

has fixed the matter on 26th April, 2021. Mr. Manoj K. Daga, Contemnor 

submits that he has settled the dues of the Operational Creditor also and he is 

filing concerned documents before the Adjudicating Authority. 

 We request the Adjudicating Authority to take a decision one way or the 

other on the next date. The contemnors should ensure that all compliance s are 

done and completed when the matter comes before the Adjudicating Authority 

on next date. 

  In view of the above, we adjourn the present Contempt Case to 30th April, 

2021.   
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    Member (Judicial) 
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